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Mr. Deputy-Speaker: I take it that 
the hon. Member has the leave of the 
House to withdraw his Resolution. 

The Resolution was, by leave, with-
drawn. 

Raja Mahendra Pratap: I object to 
the withdrawal of the Reso:ution. 

Mr. Deputy-Speaker: It is to late 
now. We will take up the next Reso-
lution by Shri S. M. Banerjee. 

15'41 hnL 

RESOLUTION RE: PORTUGUESE 
WITHDRAWAL FROM GOA, DAMAN 

AND DIU 

Shri S. M. Banerjee (Kanpur): I 
beg to move: 

'This HOUSe is of opinion that 
Government of India should g've 
a final ultimatum to the Portu-
guese Government to withdraw 
from Goa, Daman and Diu." 
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''In a plll!sing reference to Goa 
Mr. Nehru reiterated that India 
did not rule out military action to 
liberate it from Portuguese ~ 

nation. India, he said, was not 
tied down to pursue a policy of 
peace in this matter." 
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In the resolution, 

add at the end-

"by January 26, 1962". 
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"We had allowed the Salazar 
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powers." 
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"TItis House calls upon the 
Government to take suitable steps 
as will lead to immediate with-
drawal of Portuguese Government 
from Goa, Daman and Diu .  . ." 

~~ ~  
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"and the holding of plebiscite to 
ascertain the views of the people 
residing there as to the nature ot 
Government they would like to 
have in their territories." 
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"Change in U.S. Attitude to Goa 
is Evident." 

"Whereas the fonner U.S. Se-
cretary of State, Mr. Dulles, des-
cribed Goa as a province of Portu-
gal in 1956, Mr. Stevenson has now 
advocated advancement towards 
full self-determination of all the 
territories under Portuguese ad-
ministration .  .  . Addressing a 
press conference in Delhi in 
March, 1956, Mr. Dulles had said: 
The U.S. has never taken any posi-
tion on the merits of the Goa con-
troversy, I made a statement in 
August last in which I expressed 
the views of my Government hop-
ing for a peaceful solution." 
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"Long live Salazar". 

''You are the stooge of U.s.S.R. 
You are moving this Resolution at 
the instance of U.S.S.R." 
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'rfi!;;r 'm'i( ;;r.r ~ ~  ~  ~ eft ~ 

m ~ ~ "4T ~ ~  ~ ~ 'ffi1' 
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Mr. Deputy-Speaker: Resolution 
moved: ° 0 

° "This House is of opinion that 
Government of India should eive 
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a final ultimatum to the Portu-
guese Government to withdraw 
from Goa, Daman and Diu." 

There are some amendments. Shri 
Shree Narayan Da:.. 

Shri lUaj Raj Singh (Ferozabad): 
He is evaporating. 

Shri ~  (Balrampur): 
move the amendments. 

(i) In the resoultion,-

after the words "Portuguese 
Government" insert "and ask 
it" (1) 

(ii) In the resolutioD-

add at the end "by January 
26, 62". (2). 

~~ ~  
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Mr. Deputy-Speaker: Amendments 
Nos. 1 and 2 are now before the House. 
The  resolution as well as the amend-
ments are now before the House tor 
discussion. 
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Shrl Joachim Alva (lCanara): The 
hon Mover of the resolution is a 
Ben·gali, and as a Bengali, he should 
be familiar with the characteristics of 
a Bengal tiger. A Bengal tiger just 
leaPs into action; he gives no ulti-
matum; he gives no notice. 

Shrl Vajpayee: The hon. Mover 
is from UP. 

Shri Joachim Alva: He just leaps 
into action, and he just springs into 
action without any notice. A strong 
armed man has to give no notice; he 
takes action without any notice. In 
the case of Goa, likewise, we shall 
have to take action without any notice. 
It is not in consonance with the dig-
nity of our nation that We give an 
ultimatum to a puny power like Por-
tugal which can be wiped off ·from 
the map of Europe or whose posses-
sions in India can be wiped off by our 
own Forces and even by a handfUl of 
or own .patriotic, nay, illiterate folk. 

It is true that We have made a mis-
take in the past. Time has slipped by. 
But let Us not ruminate on our blun-
der. Our blunder was that in 1947, 
we did not occuPy Goa without any 
notice and without any ultimatum. 

When the British Cabinet Mission 
gave their last press conference, at 
which the late Sir Stafford Cripps, Mr. 
Alexander and the late Lord Pethick-
Lawrence were present, I asked them 
a question as to what the attitude of 
the Government of Great Britain 
would be in regard to Goa, after the 
attainment of Independence by India. 
Sir Stafford Cripps just shrugged his 
shoulders, and consulted his neighbour 
to his left and his neighbour to his 
right and said certain words which 
I have no{ forgotten even till today, 
namely "that it would be a matter for 
the future Government of India." With 
all this explicit statement by a res-
ponsible Cabinet Mission like that, 
which is as good as a British Cabinet 
declaration, the Government of Bri-
tain and their representatives have not 
been fair to us. They have not done 
'fair justice to us. 

We have no objection if the Foreign 
Secretary of Her Majesty's Govern-
ment Lord Home goes and pays a visit 
to ~  and even the liberal parts 
of the British press denounce it. But 
what we object to is that when some 
non-violent satyagraha was led by Mr. 
Tony Desouza, a young man, right in 
1955-56, and he was taken as prisoner 
in Goa, the High Commissioner of Bri-
tain should have walked into our 
Foreign Office and registered perhaps 
a note of protest, and we also perhaps 
sat idling thereafter. This was what 
happened when we wanted to take 
some action, when Mr. Tony Desouza, 
a non-violent young man, walked into 
Goa and he was awarded eight years' 
jail. (So please!). At that time, five 
thousand Hindu women wept from 
Majali seeing D'Souza crossing the 
borders of Goa. It was a great feat 
for a young man of Goa, a Goan Chris-
tian, as well as for the Hindu women 
to have visibly shown such sympathy 
for a Satyagrahi on our side of the 
border. On this occasion, I shall not 
fail to pay my humble tribute to some 
of the valiant men from that side 
who went and courted imprisonment. 
But, we, for our part, had to follow 
the pOlicy of the Congress Party. The 
policy of the Congress Party is one 
of non-violence. And, therefore, we 
haVe not taken any action in regard 
to Goa. We cannot say one thing at 
the forum of the United Nations and 
do something else on the border of 
Goa. 

Shrl Braj Raj Singh: Is satyagraha 
violent? (Interruptions). 

Shri Joachim Alva: I did not in-
terrupt my hon. friends when they 
were speaking. So, let them not in-
terrupt me when I am speaking. 

Our policy is one of non-violence. 
The declared policy of the Congress 
Party has been one of non-violence. 
(Interruptions) . 

Mr. I)epaty-Speaker: Non-violent 
men should not be assaulted like that. 
Let Us hear the hon. Member. 
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Shri Braj Raj Singh: What did the 
Congress Party do in Kerala? Was 
that not satyagraha? 

SIIri Joaclaim. Alva: When we are 
preaching non-violence on the floor of 
the United Nations, we cannot adopt 
violence ourselves. After alL Goa 
is 11 tiny little thing. 1 have 
seen our sailors and navy-men 
and air-men saying that they would 
just jump and take over Goa, but 
they have not yet received the orders. 
They cannot receive orders, because 
they too are eovemed by the philo-
sophy of non-violence which is the 
cardinal sheetanchor of our policy. 

1 pay my tribute to my hon. friends 
on the other side who have been to 
Goa j ails in this connection, and a 
harder jail at that; their jail life was 
much harder than what we ourselves 
suffered inside the British prison-
walls. 

My hon. friend, 8hri Goray, was 
there all alone. Then there was Shri 
V. G. Deshpande who has now a little 
trouble in the heart. And 1 would be 
pained to know that that trouble 
started inside Goa j ails. Then ,again 
Shri Tridib Kumar Chaudhuri went 
there. We should really take our hats 
off to these pioneers who said that 
th:s Parliament shall not remain empty 
without at least one Member going 
and suffering "there for the freedom 
of Goa, inside Goa jails. 

There are others. There is the great 
Sahodrabai who became a Member of 
this Parliament, who went to the bor-
ders of Goa and bared her chest and 
was shot down. An announcement by 
the Prime Minister said that she was 
no more. Then the Prime Minister 
came the next day and announced to 
a very very happy House that she was 
alive, though her hand is still lacerat-
ed and she cannot move it this way 
or that. 

This again goes to prove the theory 
that the best and greatest women of 
India are the women who did not 
know a word of the English language. 
It is a great thing that we have women 
on this side of tlll! HOUse or that side, 

and Diu 
women like Sahodrabai who went to 
Goa and bared her chest and took 
those bUllet wounds. We can have 
faith in our futUre with such great 
valiant, silent women who believe in 
action, who perhaps had not been 
tutored in the Univers:ties, who have 
known the hard way of life, who are 
illiterate, but who can give a wonder-
ful account of themselves on behalf of 
the motherland, as no other man or 
woman could. 

1 am sorry that she is not here. 

Shri Morarka (Jhunjhunu): She 
is here. 

S1Iri Joachim Alva: I would like 
to pay her this tribute, which she 
richly deserves, because she js a sym-
bol of Indian womanhood; silent, illi-
terate, untrained in university ideas, 
not knowing the English language, but 
yet when the time of act;on came, 
went forward and gallantly played her 
part. We haVe also the example of 
8udha Joshi who quietly went and 
suffered. To all these men and women, 
1 am glad to pay my humble tribute. 

It is not an eaSy task to supplant 
the Portuguese in Goa right at pre-
sent. 1 shall not either over-estimate 
Or under-estimate it. We have the 
strength of ten men. But look at 
Pak'stan. It has got a three-pronged 
drive aga;nst us. Pakistan has got 
active liaison with Portueal, with the 
Portuguese authorities and Portuguese 
diplomats and also with Goa. She is 
sent goods there to break our economic 
boycott. Our policy of economic sanc-
tions was a failure. Pakistan has 
pricked Us on the Kashmir front also 
'and has made terms with China. Then 
again, jt has got a declared or undec-
lared policy by which she is send'ng 
her population down into Assam and 
disturbing the balance there. 

We have got very serious problems 
on our borders and We have to think 
of them in very serious terms. A 
nation which is really strong does not 
believe in idle threats. No doubt, an 
ultimatum was given to the British 
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Government. But we must distinguish 
between the motives and philosophy 
which guide the British Government 
and the Portuguese Government. The 
British, whatever might be said against 
them have been trained in some kind 
of liberal traditions and even in Africa 
they are giving up' one territory after 
another; they are walking out of 
Africa whatever be the troubles fac-
ing the representatives of the people 
there. But not so Portugal. Portugal 
has destroyed the culture of Goa. It 
tells its citizens: 'Do not write in the 
Marathi script. Do not write in any 
of the Indian languages.' It tells its 
citizens Catholic or Hindu 'You must 
learn ~  language, the' Portuguese 
language'. No Goan in Goa has be-
come a Cardinal or a priest Or a bishop 
in the Church in Goa. Yet it boasts to 
be the defender of the Catholic faith. 
What defender of the Catholic faith 
can it be I cannot understand, when 
in Angol; it has indulged in the most 
inhuman atrocities possible. 

Portugal told our first representa-
tive to Portugal when he went there: 
"Well the Pope onCe divided Goa." 
They'meant to say you may as well 
go to hell. The ~  may have divid-
ed 500 yearS ago. The Pope cannot 
divide territories today. 500 years 
ago, the world was divided into colo-
nial territories. We do not know what 
the condition of the world was then. 
Everybody wanted to grab territories. 
May I say in all humility that the Pope 
will not say today that Goa belongs 
to Portugal and that he can divide it? 
On the other hand, when the hon. 
Prime Minister met the last Pope, a 
very learned and holy man, he said: 
'This is not a religious question at all'. 
By which he meant to say that we 
could take any action against Portu-
gal. 

Now this is the situation. Also, let 
us ~  that we cannot give 
an ultimatum to Portugal in 
the manner that we gave an ulti-
matum in the Indian National Congress 
to the British Government on the 
banks of the Ravi near Lahore. There 

we acted quickly and swiftly. We 
went on the Dandi March. That was 
not successful. Then we launched the 
Quit India campaign and thereafter 
we became successful. We have be-
come successful politically. But still 
we have got many pin-pricks. We have 
got a crown of thorns on our head, 
a crown with thorns represented by 
Pakistan with its three-pronged drive 
against us, with Portugal possessing 
Goa and with the Chinese menacing. 
These are all real dangers. We should 
take stock of the situation. Not that 
we are going to overlook Goa. But 
even the hon. Prime Minister during 
this year has made a very very sub-
stantial advance in his own statements 
during the last ten yearS, when he 
declared in this HOuse during this 
Session that he will not rule out mili-
tary action. That itself is a very great 
improvement on our earlier policy. 
That very declaration has startled the 
powers of the world, startled our 
friends and our foes, and the Chancel-
leries of the world. 

Even the Americans are turning 
round in the sense that whereas Mr. 
Dulles said that Goa was a Portuguese 
pocket and was within the sphere of 
the NATO, Mr. Stevenson says now 
that Goa has the right of self-deter-
mination; though he did not say that 
Goa shall belong to India and shall 
be integrated into India. PerhaPs the 
next Government of the United States 
may make that statement. But they 
themselves made a great improve-
ment when they said that Goa shall 
have self-determination. 

My hon. friend is raising his hand. 
True, We are not satisfied. But let 
Us be sure that the conscience of the 
world has been roused, that the Gov-
ernment of India right now with all 
its resources, assets and lia bili ties and 
deficiencies cannot perhaps take itmne-
diate action, but the action will come 
without any notice, without any warn-
ing, and then my hon. friends on the 
other side and this side will all be 
happy about the desired results. 
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Shri Natb Pal (Rajapur): Mr. 
Deputy-Speaker, Goa symbolises, per-
haps epitomises as few other things 
do, the awful deficiency of the 
foreign policy of India when it con-
cerns the vital interests of the nation. 
That foreign policy is magnificently 
successful in advancing, in upholding 
and in strengthening the interests of 
other nations, but awfully deficient in 
defending, upholding and maintain-
ing the interests of this country. 

I am reminded of a small episode 
in 1946 when the first satyagraha was 
launched by Dr. Lohia, known in 
Goa's history as the Jai Hind Move-
ment. Some of us were there operat-
ing as volunteers. Dr. Lahia sudden-
ly asked us to leave Goa and come 
back. We did not like it. The rea-
son was a letter from Mahatma Gandhi 
whiCh he read out to those angry 
young men. This was what Gandhiji 
had written in that letter: 

"Negotiations are going on for 
the transfer of power to India and 
I do not want anybody to act in a 
manner which will create addi-
tional problems for Jawaharlal. 
Goa's problem will be solved 
once India is free." 

Millions of Indians agreed with 
Maha tmaj i that once India was free, 
We would not be subjected to the 
humiliation, to this galling shame that 
a part of India would remain under 
the occupation of the most backward, 
the weakest and almost unknown na-
tion of Europe. Unfortunately, all 
these hopes and all these expecta-
tions have been proved to be wrong 
during the past 15 years. One ls con-
strained to say that though, of 'ourse, 
the Prime Minister and many Mem-
bers on the opposite side perhaps 
deeply feel this shame, this agony, 
they have not perhaps been able to 
muster up the necessary degree of 
determination, and one may even add, 
courage. 

15 years have elapsed. And what 
Is the policy of the Government of 

and Diu 
India towards Goa? We run from 
one statement to another, and the 
policy towards Goa has eventually 
degenerated into an annual ritual, 
that on the 15th of August and on 
the 26th of January, saluting the tri-
colour flag the Prime Minister and 
of course, the provincial ~  
must utter this homily to the people 
of Goa that the evolution of India, 
the freedom of India. will not be 
complete until Goa is liberated and 
becomes a part of India. Then the 
small question remains: what is it 
that prevents you from doing this? 
Of course, we hear now a sermon on 
our being dedicated to non-violence. 
The hon. 8hri Joachim Alva is doing 
a little injustice to a speech delivered 
by Shri V. K. Krishna Menon, our 
Defence Minister, only the other day 
in the United Nations, that it is an 
element of sovereignty, that a sove-
reign nation is entitled to nay shall 
be called upon and is bo:md to, use 
even force in the defence of its inter-
ests. 

Let us not get involved in this 
murnbo jumbo and mask of non-vio-
lence. We hear too much of it here. 
It is perhaPs trite and cornmon but 
it does not lie well in the moufu of 
the rulers who, on the smallest pre-
text, USe guns in quelling riots at 
horne, to talk of non-violence in deal-
ing with aggressors. In deference to 
the memory of the Father of the 
Nation, let us not make mention of 
non-violence to conceal, to take shel-
ter and to shield our own weakness 
of indecision and many other not 
very palatable, not very pleasing, not 
very edifying weaknesses. 

I will be now referring another 
thing that is going on. A plethora of 
cornrni ttees is being set up in the 
country. Every day we read about a 
new convention, a new action com-
mittee, a campaign being launched to 
liberate Goa, and very important, to 
awaken the public opinion in this 
country on the issue of Goa. Nothing 
can be more insulting, and nothing 
can be more helpful to the cause of 
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Salazar than to go on claiming that 
we need to awaken public opmion in 
this country. We need to awaken 
those sleeping, I do not want to say 
Minis..ers, and to rid this country of 
shibboleths. The country is awaken-
ed, united and determined, and if any 
evidence of this single-minded deter-
mination of this country was needed, 
we saw it -on the 15th August, 1955. 
From Kashmir to Cape Comorin, 
from Assam to Cutch there were ral-
lies of the sons and daughters of 
India. 

What was the policy of the Gov-
ernment of India? Here was the first 
great demonstration of this undying 
unity of India. Here is one man who 
will bear witness to what I say. In 
spite of the fact that recently he has 
discovered unknown virtues in the 
Congress, my hon. friend Shri Khadil-
kar, a colleague of mine in the Goa 
Vimochan Samiti, will bear me out. 
What did we say? Having waited for 
the Government of India to discharge 
this duty of redeeming their pledge 
to the people of India to remove the 
last vestiges of foreign rule from our 
soil 'a pledge given to the people of 
India on the 26th January on the 
banks of the Ravi,-not only what is 
called India today, but it included 
Goa and Pondicherry and all other 
parts also-and the Government hav-
ing failed, the people thought it was 
their duty to do it, and as they knew 
it they were trying to follow the path 
of the Mahatma. It does not lie in 
the mouth of the spokesmen of the 
defenders of this Government to re-
fer to non-violence. It was the peo-
ple who took to the path of non-
violence and tried to liberate Goa, 
and what was the attitude of the Gov-
~  of India? 

On the 15th August, speaking from 
the ramparts ·of the Red Fort, no 
less a person than the Prime Minister 
had these words to say. Referring 
to the hero;sm of Subadra Devi, he 
said: "If I were young and if ,I were 

free, I would he marching with those 
who are going in the direction of Goa 
With the tricolour in their hands." 
And what was the truth? Shri 
Khadilkar will bear me out. It was 
the poJ.ice of the then Government of 
Bombay who were using every means 
to stop .them, not to persuade them, 
and in the end we saw Jathis being 
used, and in Bombay bullets being 
used. What a demonstratiao. of a p0.-
licy of determination to liberate Goal 
Once again, for heaven's sake, re-
member this that twelVe people died 
in Bombay as a result of this firing 
on this side, when the others were 
fighting in Goa non-violently. And I 
am reminded of the slogan that 
the marching satyagrahis, a band 
of Biharis, U.P. men and other sons 
of India, spontaneOUsly used. When 
they heard about this tragedy that not 
only were the satyagrahis beaten, shot 
and fired upon, but died of Indian 
bullets as a result of this liberating 
policy of our Government, this was the 
slogan which they gave to-I do not 
want to quote the Minister concern-
ed, because it is probably unfair, and 
I do not wish to drag names into this, 
but this is the slogan: 

~ 'fi1'Oil mffi, 
~ '1ft ri;<:: mffi, 
1fur if ~ ~ ~ ~  
'11m!' m ~ ~ ~ I" 

There they were dying as victims of 
Salazar's police; here they were dying 
of these nonviolent bullets, but they 
were dying in the same cause. What 
is the policy of the Government of 
India? 

Why do you not resort to the 
elementary right of a sovereign nation? 
What inhibits you, stops you, prevents 
you? Subterfuges are resorted to here. 
It is 'said there is world opinion, there 
is NATO. We have tried again ~  

again to convince BUd drive this point 
home to this Government that. NATO 
dare not, cannot, will not, lift its small 
'finger il Inlilia ·eaercises ~  
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right to liberate aIId defend its terri-
tory. The truth is tills: we want 
is stopping us; it is our own indecision 
our own lack of determination. 00; 
own timidity that is stopping us. It 
e II! lll1{l ~  S!q Ol ~  Ol ~ 
is not the fear of NATO. NATO is 
only being used. How dare can NATO 
covers, excuses. It is not NATO that 
come? 

I may here cite one example. Some 
at us come from that region with half 
of our relatives in Goa, and feel the 
pinch, the shame, the humiliation of it. 
We were trying to see what the world 
OPIDlon was because often in this 
House it was held that opinion in 
Europe was not favourable to India 
What did We do to galvanise, marshal 
and convert that opinion? Portugal 
was going on with one propaganda and 
myth. It was very simple, and it was 
this. They were distributing litera-
true to this eiect that though !!e0<:ra-
phi cally Goa might be part of mdia, 
but ethnically, religiously anrl lingu-
istically it was Portuguese: that Goa 
might haVe belonged to India in the 
same way as, once UPon a time, New 
Zealand might have belonged, to the 
Maoris. This was the dangerous lie 
they were spreading. The Goa Com-
mittee tried to explode this myth. 
Pamphlets were distributed by the 
Portuguese Embassy in 1956 giving 
names at persons from this House as 
criminals who, not finding employment 
in India, were trying to go into Goa 
as satyagrahis. 

What was the response of our Em-
bassies and Missions? I do not want to 
go into the story. But I will give one 
more example to drive home this point, 
to show how indifferent they were, 
how uninformed they were, how un· 
concerned they were about it. In Rome 
there was a demonstration led by 
youths from many countries before 
the Portuguese Embassy. A report of 
it appeared in the Times of India, and 
the hon. Member also published a re-
port of it in his FOTUm. This was a de-
monstration of international youth. 
The next day we called on a very 
senior official of our Embassy. We 

ATllwal fTom Goa. Dama,. 
foreign capital the youths from so 
many countries came and denounced 
Portuguese colonialism and pledged 
their support to the Goan people in 
th2ir struggle to throw off this yoke. 
Condescendingly we were told that 
they did not know anything about such 
a demonstration. Then I ventured to 
say, because I had Italian friends, 
that it had appeared in Italia, a lead-
ing paper, with a picture. I was in-
form2d that they did not read Italian 
papers. Without mentioning names, I 
tried to bring this to the notice of the 
Prime Minister a year or two later 
when I became Prime Minister-
sorry, when I became a Member of 
this House. 

Mr. Deputy-Speaker: We all wish 
him well! 

8hri Nath Pal: I had an oPPOrtunity 
0'[ talking with the PrUne Minister, 
and when we brought this P<'int home, 
the Prime Minister ~  sometimes 
individual private Members can do 
more than the Government can do. 

Take the issue of galvanising public 
opinion, take the issue of creating 
world public opinion. Do we ever 
find in any cCIIllmunique issued by the 
Government of India after the visit of 
a foreign dignitary that the Prime 
Minister had raised this issue w;,th the 
visiting Prime Minister or President? 
No. We raise the issue of Chinese 
admission to the United Nations, but 
our own vital issue is not pursued. 
What is your policy? 

I do submit, though I do not shout, 
that I am speaking with deep personal 
knowledge when I say that there was 
a letter from the British Prime Minis-
ter, Mr. MacMillan to Mr. Anthony 
Wedgewood Benn, Chairman of the 
Goa Committee of the House of Com-
mons, which was an all-party com-
mittee, in which he said that if India 
so deSired, Britain would be willing 
to use its gOOd offices. Of course, I 
would be one with the Prime Minis-
ter that we do not go begging any-
body's aid, but certainly it should be 
part of our strategy that we try to 
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gain the opinion of others, the good 
offices of others. 

Shri loachim Alva: On a point of 
information. My hon. friend is un-
fair to the hon. Prime Minister. The 
Canadian Prime Minister made a 
declaration here that Goa was not 
within NATO as a result of the talks 
he must have had with our Prime 
Minister. 

But the Canadian Prime Minister 
went back on his word and said that 
it is in NATO. 

Shri Nath Pal: He does not like to 
be interrupted but I like interruptions 
provided they are relevant and 
cogent. I would welcome them. 

Mr. Deputy-Speaker, I would lie 
concluding soon and I would make 
this point. We saw the effort of the 
people of India, we saw the attitude 
of the Government of India and we 
saw the failure of the Government of 
India to use the international forum, 
We saw their failure to use diploma-
tic means to liberate Goa. Now, what 
remains is the first right of a sove-
reign nation to use its army. After 
all, We do not have a very fine Army 
of brave men, we do not have a 
first-class Navy of brave men and 
an Air Force of first-rate boys, 
only to make demonstrations on the 
26th January. It is needed on the 
Himalayan border, it is needed in 
Kashmir, and if it is needed anywhere 
it is now in Goa. Nobody will blame; 
but posterity will 'bless those who 
had not used the Army for some-
thing ·better than ceremonial parades, 
something better than presenting 
guards of honour to visiting digni-
taries. 

I would like to have one example 
where a nation has been condemned 
by anybody for having defended it-
self. It has been condemned and it 
has 'been mocked and it has been 
ridiculed and it has sunk down when 
it has failed to use its loree, its 

strength, its determination to defend 
itself. 

We have seen the agony of Goa for 
so long. One after another, we have 
heard the stories of the agony, the 
torture through which the soul of Goa 
is passing, not one day, not two days 
but for ,the past 14 years and the 
agony has become aggravated. It has 
become more poignant, and therefore, 
perhaps, more intolerable because 438 
million big brothers see across the 
border 600,000 brothers of their own 
being penalised, being tortured and 
being crucified for the simple crime 
of saying 'Jai Hind'. If any house has 
this sign, anybody can be dragged 
and beaten to death. If we want to 
stop this, there is one way only for 
the Government of India. to make up 
its mind. We have given enough 
warnings to the world; no warnings 
were necessary. No threats were 
necessary; no speeches in the United 
Nations were necessary because every 
self-respect;.ng nation accepts India's 
right. Little Dahomey did that. 
Only we must take one precaution. 
That is, a{ter the Portuguese, when 
they will be compelled to leave as 
they will be, this Government will be 
compelled by the people of India to 
act. It will be roused from its lethar-
gy, its inaction, its indecision, its lack-
of determination by the people of 
India. 

I do not agree that the present 
change in its policy, the present talk 
of arms is only to win votes. I do 
believe and I want to believe, and J 
am trying to persuade myself to be-
lieve that it is really the result of the 
growing pressure of the people of 
India and the Government will act. 
We will liberate Goa, therefore, by 
this energetic policy and integrate 
Goa with India. We will just comp-
lete the revolution of our own free-
dom. We will give the biggest single 
boost to the people In Africa, in 
Angola particularly, in Mozambique 
and Algeria and other parts fighting 
and we shall, perhaps, in the process 
have given a warning to all aggressors 
against India that We mean business, 
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that we are determined. We shall in 
this 'process, have provided due cour-
age to our small neighbours who are 
beginning to totter in the presence of 
big neighbours because they are see-
ing India cannot defend herself. Goa'a 
liberation, therefore, has this wider 
significance. I, therefore, plead with 
them in conclusion to abandon this 
policy as it is said in Gita 

" ~ ~  f'fonf ~  
Abandon this kind of indecision and 

act. 

Shrt Nanshir Bharncha (East Khan-
desh): Mr. Deputy-Speaker, I, in 
the first place, join in the tribute 
which my hon. friend, Shri Banerjee 
has paid to all these martyrs, who 
fell for the caUSe of liberating Goa. 
I remember well what happened on 
15th August, 1955 when I as the 
Chairman of the Goa Vimochan Com-
mittee had to face difficulties orga-
nising a march which, on account of 
the intervention of the then Govern-
ment of Bombay came to such a sor-
ry pass. May I point out this? While 
they are talking of liberating Goa, 
at that time, what the Government of 
Bombay did was to prevent the use 
of trucks for the conveyance of those 
volunteers, nearly 1200 of them to 
the borders of Goa. They actually 
marched On foot 65 miles before they 
reach.,d the Goa border. 

I do not desir., to take more tim; 
of the House but I desire to concent-
rate the attention of the House on 
one aspect. Does the Government of 
India really mean business? If so, I 
will tell them that there is a move-
ment afoot for establishing a parallel 
government for free Goa in India. I 
would like to know from Gov.,rn-
ment whether it is their policy to 
give facilities to such a parallel gov-
ernment if it is established on Indian 
soil, to fight for the liberation of Goa 
Or wh.,ther they will oppose it. That 
is the crucial test and today I de-
mand an answer from the Govenl-
ment of India to this. If they au 

and Diu 
not prepared to allow even a parallel 
government to be establish.,d on 
Indian soil, then, I for one would 
say that all this tall talk about liber-
ating Goa is nothing but a vote-
catching device and the people will 
understand it soon. 

I do not desire to tak., up more 
time of the House because I asked 
only for two minutes which you were 
pleased to give me. I only want to 
highlight this one question and let 
not that qu.,stion be side-tracked. 

Shrlmati Parvathi KrIlIhnau 
(Coimbatore): Mr. Deputy-Speaker, 
all the speakers who have spoken be-
fore me have emphasiSed most effec-
tively the necessity for a very firm and 
decisive policy on the part of the Gov-
ernment of India on the question of 
the liberation of Goa, Daman and 
Diu. For the last so many years we 
have been hearing, again and again, 
how this question of Goa and the 
liberation of Goa is to b., settled by 
peaceful methods. While this talk of 
peaceful settlement goes On from our 
side, we find on the other side, not 
only in Goa but on a world-wide 
scale also, that those who ar., by birth 
Indian nationals, who have the same 
birthright as we in the rest of India 
have, are being forced to face the 
most inciting behaviour, the most In-
suWng treatment and also treatm",nt 
which the Prime Minister himself has 
categorised as treatment that could 
well be treatment that existed in the 
medieval ages. 

There have been stories galore of 
the treatment of Indian nationals in 
the jails in Goa; they are languishing 
in the prisons there. I do not think 
there is any need for me to repeat 
them here on the floor of the House 
because every bit of news that we 
have heard has been one more dagger 
in the heart of any self-respecting 
Indian. 

When this resolution comes up to-
day it gives us an opportunity to re-
mind Gov.,rnment that when a revolt 
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is there against the Salazar empire 
throughout the world, when a revolt 
is there even in the continent that 
used to be called a 'dark continent', 
then, it is high time that we do not 
allow time to pass by but we help to 
liberate Goa and to claim what is our 
own and not what belongs to some 
one else. This is all what we are ask-
ing of the Government and of the 
Prime Minister. The Prime Minister 
himself, we have noticed in recent 
times, has been forced, as a result of 
public opinion in our country, and 
in view of the objective behaviour of 
the Portuguese themselves, to hint 
that it may be necessary to use force 
in order to liberate this part of our 
territory. 

Shri Banerjee has already referred 
to that. So, I do not propose to take 
up more time on that. But I would 
like to remind the Deputy Minister 
who had been recently to my part of 
the country. 

She has been very eloquent in ap-
pealing to people on the issue of 
national integration. I would like to 
ask her when she talks in terms of 
national intergration and calls upon 
the people of our country to consider 
themselves as one whole: why does 
she foreget this part of our coun-
try, which is a sore in the eves 
of liberated India. Why does not she 
think of integrating Goa also with 
India and thus make India one whole 
and thus enable us to claim that here 
we are, truly a free and indepen·dent 
country and a united country. When 
we talk of national Integration, whe-
ther it be a college union or a pubHc 
meeting or on the floor of this Parlia-
ment or an election meeting, let us 
remember that there is Goa which has 
to be integrated with our COtmtry. 
The people of Goa are suffering under 
the foreign rule far worse indignities 
and brutalities than even the people 
of our country suffered in the days of 
British Imperialism. We cannot shut 
our eyes to this fact and certainly 
people of Goa and the relations of 

those whO have oeen martyrs In the 
cause of the freedom and liberation 
of Goa have a right to turn round and 
ask: you talk of national integration,. 
all the people of country being one; 
you forget about Goa; you forget 
about the sacrifices that have been 
made by the people of India as a 
whole, of the people of the surround-
ing areas and of the people inside 
Goa for the liberation of this part of 
our country. It took the Government 
of India many years to recognise that 
the people had taken the law in their 
own hands and heroically fought and 
liberated one part of our territory 
from Portuguese imperialism. It was 
only in the last session that We passed 
an Act for Dadra and Nagar Haveli. 
At that time the Government was 
called upon to take firm action with 
regard to Goa. Yet the Government 
has not moved in the matter. Only 
this morning We had an adjournment 
motion here on a further provocation 
on the side of the Portuguese by firing 
on a passenger ship going from Bom-
bay to Cochin. These are the sort of 
indignities and insults which not only 
those who inhabit Goa but others also 
are called upon to face. Because of 
the weak and rather insipid attitude, 
if I may call it so, of our Govern-
ment, the Portuguese Government is 
arrogant enough to behave in this 
manner and even goes to attack an 
innocent passenger ship. These are 
all factors which should make us 
realise haw important it is in order 
to take firm action. Those who come 
from that area wiU bear me out when 
I say that here in Goa is a pocket 
where wide-scale smuggling is en-
couraged and carried on and it 
naturally affects the economy of our 
country. Similarly, we also know 
that throUgh Goa various Pakistani 
espionage activities are carried on 
and in this way· here in the very 
middle of our country, in a strategic 
area on the west coast with POrt faci-
lities, there is a place from where 
various tYPes of conspiracies and es-
pionage activities can be carried on 
by all thOse who may have inimical 
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objectives towards our country and 
our people. So, it is not only a case 
of liberating part of our sol! but in 
liberating that part of our soil which 
is necessary, we will also be further 
strengthening and safeguarding that 
Independence which has .been won 
after years of heroic struggle under 
the leadership of Mahatma Gandhi 
who has been quoted on this question 
by SO many other hon. Members. It 
is for these reasons that J would sup-
port this resolution of my hon. friend, 
Shri S. M. Banerjee, and call upon 
the Deputy Minister, for once at least, 
to create history here, on the fioor 
of the HOUSe by accepting this re-
solution, and in SO doing, also to add 
one more feather in the fight for In-
dependence that our people have 
carried on against foreign imperial-
ism, both British, French and also 
Portuguese for a long time. 

~  the French question has been 
concerned, there have -been the issues 
that have been under dispute, the 
question of the de JUTe transfer of 
Pondicherry and so on. All these 
issues are there under the considera-
tiOn of the Government. But the 
French Government has behaved in a 
totally different manner from the 
Portuguese. It is the Portuguese who 
have thought that ·they could continue 
to keep our own part of the country 
under the hold of imperialism and 
have not recognised the strength of 
our country, nor recognised as yet 
that in the world that exists today, 
colonialism is on the wane and it is 
liberation from imperialism that is 
today the growing philosophy and the 
growing strength of the peoples of the 
world as a whole. 

When in Africa, movements are 
growing against them, when a bit 0; 
war is .being fought in Angola, when 
the people in Angola also look to-
wards our big country for moral sup-
port, We feel that if here in India a 
firm action and firm stand is taken 
against Portuguese imperialism, that 
could certainly have its action on the 
policy of Portugal towards AngOla. 
When that is the picture today on the 
1405 (AI) LSD-9. 

and Diu 
world scene, I would request the De-
puty Minister to take the resolution of 
8hri S. M. Banerjee and to accept the 
5uggestions made therein and give us 
the assurance here and now that im-
mediately firm action will be taken 
On this question by the Government 
vis a vis the Portuguese Government, 
and thUs ensure the liberation of 
Goa. 

Several Hon. Members rose-
Mr. Deputy-Speaker: Everytime, 

like the fiashligh t in the exhibition, I 
have been moving my eyes, but no-
body stood up from this side. 8hri 
D. C. Sharma. 

Shri D. C. Sharma: (Gurdagpur): 
Mr. Deputy-Speaker, Sir, if I have 
understood the resolution of Shri S. M. 
Banerjee aright, I think he wants us 
only to deliver an ultimatum to the 
Portuguese Government, namely, that 
they should quit the soil of India. 
That resolution has been amended by 
an hon. Member of this HOUSe who has 
said that they should be asked to quit 
by the 26th January, 1962. of course, 
the kernel of the resolution and the 
amendment lies in this that We must 
give the ultimatum. I thing if an ulti-
matum is needed, we have given 
already so many ultimatum-. 
These ultimatums have come not 
only from the Government of 
India but also from the people of 
India. I join my hon. friends in pay-
ing my homage to those martyrs who 
fought the battle of liberation so far 
as Goa is concerned. 

While my han. friend was talking 
about the martyrs from every State 
of India, he forgot that there were 
some martyrs from the State of Punjab 
also. 

Shri S. M. BaIlerjee: I have men-
tioned them; the han. Member has not 
heard them. 

Shrl D. C. Sharma: I do not want 
to raise that issue. What I mean to 
say is that I pay my unstinted tribute 
to alI those martyrs who fought there. 
I am also full of respect for those 
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patriotic people inside Goa and 
those patriotic Goans in other parts 
of India and also for the Indian na-
tionals who are trying to liberate 
Goa in all kinds of ways. r do not 
think any Member of this House, to 
whatever party he may belong, will 
be found wanting in adoration-I do 
not want to USe the word 'admira-

~  all these fighters and all 
these liberators. 

I need not go far off this place. Here 
I find Shri Tribid Kumar Chaudhuri 
to my right. I also find my sister 
sitting over there quietly in a corner, 
so that she may not be noticed. Here 
are a brother and a sister who have 
suffered at the hands of the PortuguEse 
people. If any reminders were needed 
of Portuguese tyranny, Portuguese 
brutality and Portuguese cruelty, I 
think those reminders are with us and 
we are not forgetful of them. There-
fore, I would say that the first ulti-
matum was given by the people of 
India. 

Then, we instituted what are called 
economic sanctions. Economic sanc-
tions also are a kind of ultimatum. 
People who know the value of these 
sanctions know very well that they 
are also a very big step in achieving 
those objectives which my friends 
haVe in view. But we had to relax 
some of them, becaUSe they brought 
trouble to the people of Goa. That 
was not our intention to cause any 
trouble to the people of Goa. Since 
thosp sanctions went in some cases 
against ... 

Mr. Deputy-Speaker: Does the hon. 
Member intend to finish in two or 
three minutes? 

Shri D. C. Sharma: No, Sir. 

Mr. Deputy-Speaker: Then, he may 
continue next time. 

17.03 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, 
November 25, 1961 iAgrahayana 4, 
1883 (Saka). . 




